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 Valuation Report of Soma Papers and Industries Limited (“Target Company”) dated August 07, 2025 
issued by CA Amit Maloo, Independent Valuer, (Membership No. 078498), Chartered Accountants, 
Registered Valuer - Securities or Financial Assets in accordance with Securities and Exchange Board of 
India (“SEBI”) Substantial Acquisition of Shares and Takeover Regulations, 2011 (“SAST Regulations”). 
 

 Notice of Extra Ordinary General Meeting (“EGM”) dated August 13, 2025 of Soma Papers and 
Industries Limited. 
 

 Copy of Public Announcement dated August 07, 2025. 
 

 Published copy of the Detailed Public Statement, which appeared in the newspapers on August 14, 
2025. 

 
 Copy of Recommendation made by Committee of Independent Directors of SPIL dated (.). 

 
 Observation letter no (.) dated (.) on the Draft Letter of Offer filed with the Securities and Exchange 

Board of India. 
 

 Memorandum of Understanding between Lead managers i.e. Navigant Corporate Advisors Limited & 
Acquirers and PACs. 
 

11. DECLARATION BY THE ACQUIRERS AND PACs 
 

We have made all reasonable inquiries, accept responsibility for, and confirm that this DLOF contains all 
information with regard to the Offer, which is material in the context of the issue, that the information 
contained in this DLOF is true and correct in all material respects and is not misleading in any material 
respect, that the opinions and intentions expressed herein are honestly held and that there are no other facts, 
the omission of which makes this document as a whole or any of such information or the expression of any such 
opinions or intentions misleading in any material respect.  
 
We jointly and severally are responsible for ensuring compliance with the Takeover Regulations and the 
obligations as stated under the Takeover Regulations. All information contained in this document is true and 
correct as on date of the PA, DPS and this DLOF, unless stated otherwise.  
 
We hereby declare and confirm that all the relevant provisions of Companies Act, 2013 and all the provisions 
of SEBI (Substantial Acquisition of Shares and Takeover) Regulations, 2011 have been complied with and no 
statements in the Offer document is contrary to the provisions of Companies Act, 2013 and SEBI (Substantial 
Acquisition of Shares and Takeover) Regulations, 2011.  
 
Signed by:  
 
 
 
Sd/- 
Mr. Anancha Perumal Selvi Keshav 
(Acquirer-2) 
On Behalf of Acquirers 
(Acting on behalf of self, Acquirer-1 and PACs as Authorized Signatory) 
 
Place: Chennai 
Date: 22nd August, 2025 
 
ENCLOSURES: 
 

1. Form of Acceptance cum Acknowledgement  
2. Blank Share Transfer Deed(s) in the case of shares held in physical mode. 

 
 
 
 
 


